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1 ~e nt:.1-al Administrative Tribunal 
Pr-incioal Bench 

OA No. 2759/2003 

New Del hi this the 18th dav of November. 2003 

Hon "ble Shri V. K. Maiotra. Vice-Chairman !A) 
Hon'bl e Shri Bharat Bhushan. Member CJl 

Shri Harminder Si nah Sidhu 
3/o Shri Aiit Sinah. 
R/o D-36. Rail wav Calonv . 
Colleae Lane . 
Nev.J Delhi .. 

CBv Advocate: Shri M.S. Ahluwali al 

1. General Manaaer CP) 
Northern Rail wa v 
Headquarters Office r . 
Haroda Hou se. 
Net'li Delhi. 

? . Divisional Railwa\t Manaqer­
D.R.M .'s Offi ce. 
~-J.ev.J Del hi . 

. 3 .. Divisional Pe1~sonnel Office i-/DLI 
DRM Office 
S tate Entrv Road .. 
Northern Rail wav. 
t··J.ev.J Del hi . 

ORDER (Oral) 

-~~oo 1 :i c ant 

--i~espon dents 

Hon ' ble Shri V.K. Maiotra. Vice- Chairman (A) 

Learned counsel heard . 

L.. APPlicant has c hal lenaed Ann exure A-1 

dated 22.7 .. 2003 wherebv respondents have cancelled the 

seniority of the aoolicant which had been accorded to 

him vide letter dated 9.6.2003 w.e. f . 3.9.92 in terms 

of PS 4913 . L,ea n1ed counsel poi nted out that nov,l the 

resoondents have aoolied PS No .12644 fo r cance l li na 

the sen ioritY allotted to the aoolicant earlier on . 

He also ment ioned that aoolicant had been apoo1nted as 
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IOW Gr-ade I on 3.9.92. i.e .. or-ior- to issuance of P~:; 

No.12644 dated 8.12.1994 and 14.9.1995. He also 

stated that apolicant has been discriminated aoainst 

Inasmu ch a <:.' 
~· i n similar· ci r·cumstances another IOW 

Grade-r Shri R.K. Kushwaha who had been appointed on 

1 .. 10 . 91 on corm)assionate -q-round a nd li\fas sent for-

trainina to Kanpur and after completion of the 

tr·aininq ~~w s- allov.1 ed sen ioritv r-ec~~oninq fro m the date 

of his appointment. i.e .. 1.10.91. Learned counsel 

also stated that applicant had made reoresentations to 

the respondents vide Annexure A-6 dated 9.7.2003 and 

tlnnexu r·e A-7 dated 5.8 .. 2003. which have remained 

unactioned at the hands of the respondents till now. 

3. Keeoinq in view the averments made. 

herein. we are of the considered view that at this 

staqe itself a nd without puttinq the respondents on 

notice. whil e resoondents' interest shall not be 

oreiudiced In the i nterest of iustice OA can be 

disposed of reauirina the respondents to decide 

aPPlicant's representations Annexure A-6 and Ann exure 

A-7 by passina a speakina and reasoned order within a 

period of three months from the date of commun ication 

of these orders. Ordered accordinalv. 

4. OA is disposed of as above. No costs. 

Ys ha rat Bhu shan) 
t1embe I" ( J) 

cc. 

VLH ~-,.......------:::o-
(V.r\. Ma·iotr·a) 

Vice-Chairman (A) 




